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GOVERNMENT OF TRIPURA
DEPARTMENT OF POWLR AT o
AGARTALA, TRIPURA. S, AR ST |

Dated, Agartala, the 30th Januaty, 1999.

i 1l-‘ ! i

No. F. 10(35)-CEE/98 ‘
NOTIFICATION L

i In exercise of the Powers conferred by Sub-section (2) of Section 21 of the Indian Electricity Act, 1910

(IX of 1910) and in supegsession of Notification No. F. 38(8)-PWD(W)/77 dated 9th October ;85 of the Pub-

lic Works Department, Government of Tripura, the State Government hereby amends the following  conditions

of supply of the Department of Power of the Government of Tripura, to regulate the rg}g!(:%ipl}ls)ofl the Licensee

with persons who intend to become consumers, namely i— T a S T e
1. Short title and commencement i-— : P Gty oy apguone s udd saintd
! ., - (a) These conditions may be called the Tripura Electric Supply Condition, 1998.: :p anil aui e 0
2y 5 (b) It shall come into force from 00.00 hours of 1.4 1999. el pi horigsnt b i
E. Definition :L— : Vb Te Levtegats ) Yo [ et i

+i1 (a) In these conditions, unless the context otherwisc requires :— TR Hile i st &
Condition of supply means the Tripura Electric Supply conditions 1993 (hereinafter+referred to''as’ the
* Conditions of Supply). ‘ . : TR EY
(b) “Consumer” means any person who is supplied the energy by the licensee or'whose premises are, for
the' time being, connected for'the purpose of supply by the licensee ; o Dotk ud wam sieatuns ne
(c) “Date of presentation” means the 2nd date of any bill tendered by the licensee; = - il nsioe X
(d) “‘Licensec™ means the SDO! (E) concerned with the jurisdiction of the Department of Power of the
* Government of Tripura,r : Mg it bo et el e
(c) “Motive Power! meuns’ the  electrical energy consumed in volating machine ' eithér for theé, business
purpose or othdrwise ;' ey ol G
I .l "‘ 5 b . g i el ¥ AR “. e ; c
") ,flbtglull Power” means motive powss not exceeding | [LP., but if the sum . of total, molive power cx-

i

ettty b g S

ceeds 1, H.P, in a premises will not come. under category of Small Power. . o ode g cnired o

(g? “Month”, in rclation to power consumed, means a calender month and includes a month starting from
a particular date of 2 month 4nd ending with the preceding date of the [ollowing month., .oy 1,00 000

(i) “Supply” mecans supply of .electrical energy. : e 0 11t ted sistiniln o

L. Application and agreement for supply. e i 2 0L To o Bl
@) Application and'i agreement for - supply shall be made in  thetiform attached hereto (Appendix-A)
obtainable frec of cost at the office of the lcensee. The application and agreement shall be signed by the owner

_or the occupier of the premises for which supply is required. Anyassistance ,and information . recuired for

filling up the form will be given to the applicant at the office of thc'.ligensep. Cistaby o fiiw et b
(b) If the supply is required for motive power, the applicant shall state'.the purpose for; which: the' motive
power is required. N sone Tadio B Tathar oy Yasnae



ity 3 (a) In respcc't of ‘any property, where the Government is not the'applicant for,

(¢
tuconsumer: s f

T+
3831

v-carrying' oute the installation,*%hall
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4, Notification before connection :—

The intending consumer. shall give at lcast.one month’s noti

ce before the supply is required.
3. Notice for fixing the position of 'Service Meter efc, - v '

position of the mains, cut-out or circuit breakers and metrers.
main cut-outs or allow the same to remain, in any position whicl
religious quarters and thereby if may inconvenience. o ‘
6. Quotation for Inying Service line t— d " '

(2) The position for the service having been agreed upon . . ,
licensee shall, thereafier, submit to the applicant a quotation of the estimate of the cost of carrying out the
work and security money. The quotation having been accepted, the applicant shall be required to deposit the
amount of the estimate & the security money with the licensee before the service is laid. After depuosit order
shall be issued to take up the work and the amount so deposited shall be subscquently adjusted, if nceessary,
on compilation of the amount of the actual cost of the, service line but excluding security money. Service line
shall, as far as possible, be laid on first come first serve basis. &

1
Provided that for the purpose of laying out the underground or
_point of supply of energy in the premises of the applicant it shall b
" making all necessary arrangement {01 access or passage to that point.
Ve §
NOTE :—
i1

. The service line, notwithstanding the cust,".{l ‘portion of the cost has been paid for'f)y tI}e‘cQ11§gmcr, s_hie}ll
remain the property of the licensee by whkom it is to be maimain‘éd,and who shall also Ahav\e"_the right to use it
_for the supply of energy to any person. i i & g e :

bl o
§ by ok s o] o 7 ety 1
) (b) If a consumer desires to have the position of the cxisting service line altered, the licensee shall carry
out the work and, subject to other provisions relating to charges contained in Part-IT *''of these! conditions,
charge the consumer the cost for such service line, as if, it is a new scrvice connection.:+d L 1 soddd
(c) Service line for temporary illumination or otherwise shall be laid oy the licensee wherever 'possible and
the cost incurred in laying and removing such service line shall be paid vy ‘the cosumer in accordance. with
the clause (j) of Category-J of item 27 on Conditions of supply. taoiticd] 3
(d) Where any difference or dispute arices 'as to the cost for laying or altering theposition of sérvice line,
- the matter shall be referred to the Electrical Inspector for Tripura who shall decide. the SAME: ifilg .o
(e} The consumer requiring high voltage supply must provide and maintain at his ‘expenses a locked"and
weather-period enclosure , of , agreed design for the purpose of housing the licensce’s metering equipmenty Such
an enclosure may be used by the consumer for his own similar metering equipment, but for no other - purpose.
7. Service line :— i ; * qli '

et Taoiinin eea To nti b g0

service line, the: licensee

The licensee will in no case, fix mcters and
bentails entry of its employees into purdah or

» as provided., for in condition No. 5 ahove, the

over-head service line upto the required
¢ the responsibilityf of the applicant for
x PPy gig

- 1f how-
ever, the length of the service line from the nearest distribution main to the outer limits or, thq,pr.opgrty.;;a,more

than 30.48 meters, the entire cost of ]ayin_g such line in excess of 30.49 meters as wellj'a§ 1:ha§‘ of ,the, service

line with the property in'respect of which application has been made shall be brought by’ the ‘co'n’éum'er._ The
cost of laying such line in cxcess of 30.48 meters as aforesaid, shall include the cost of the poles and fittings,
iwhere necessary. 1T R rrpoat vnllelyr et diueM® (g)

Provided that the 'licensec shall bear proportionate cost of the first pote‘dnd"ﬁttings beyoqd 30.48' meters.
This proportionate cost of the first pole and the fittings to be borne by the licensee shall'ibe in'the  same ratio
which the length of 30.48 meters bears with the length excess of 30.48" meters. toaan e b

‘"Theimain cut-outs or fuses’shall*in all cases be inserted and supplied by the lice
P A Lo p) e o il

HEES T HTT

boaerey oo .
ba R W) %))

nseé  frée "of i cost “toz the
B i 2 ,'_ S e - sfan a = 5 Lense =yl \ _.,:

! (b) The 'service’ of 'the 'licensee shall' remain up to the house Cut-out box. The size. of service meler board,
meter and fuse will be determined ‘by 'the licensce’s of his authorised  representative, ' "The'" applicant, while
run his main upto the cut-out ‘box leaving sufficient ' length of ‘cable to
ronnect the meter and other apparatus. ) ; AR

Py i
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§. Consumer not to interfere with the supply mainof apparatus : ii ,
(a) The meter board, main cut-out clc. must on no-account, be handled or removed by any one who is
not the authorised employee of the licensee for that area. ‘T'he seals which are fixed on the meters and the

ilicensee’s apparatus, must on no-account, be broken/transferred with otherwise, it will attract the provision of
rule 138 of LE. Rule, 1956. T

. (&) The consumer shall take all precautions for the safe custody of the cquipments supplied to his premises
‘by the licensee, failure of whi

ch will be an offense punishable under rule 141 of the Indian Electric‘ityf]f_h;_lgs,
1956. i ; ' :
9. Wiring of consuiners premises :—

. 1 ny

(2) For the protection of the consumer in particular and the public in general, it is necessary that the wir-
_ing of the consumer premiscs, should conform to the Indian Electricity Rules, 1956 and' the rules of the Fire
‘Insurance Company in terms of which the building is insured and be carried out by a licensed electrical’ con-
\tractor. The materials ‘'used for wiring shall ‘comply with the standards laid down in that behalf by 'the Indian
;lSlandards Institutions or cquivalent.  As soon as the consumer’s instalation is completed in all 'respects and
tested by the consumer’s contractor, the consumer should submit to the licensee the wiring completion report.
A form in this respect shall be supplied hy the licensce. It is importent that the conditions ‘mentioned therein
rare fully complied with as otherwise, there will be delay in obtaining the supply, AT et
(b)  As required by rule 45 of the Indian Electricity Rules 1956, no ci ctric installation work “(including
"addition, alteration, repair and adjustment to existing installation, except  such replacement of  lamps, fans,
fuse, switch, low-voltage installation shall be carried out in the premises on hehall of any consumel or owner
for the purpose of supply of energy to such consumer or owner cxcept by an clectric contractor, ligensed, by
. the licensing Board, Tripura in this behalf and under the dircet supervision of a person holding a certificate
"of competency issued or recognised by the licensing board, Tripura. Any person com

mitting”’a breach 'of rule
'45 shall render himself liable to punishment under rule 139 of the said rules. =~ = ' '~ i Ceh )
! al Al LR A witiuutenl 1o e
: 10. Apparatus on consumers premises :~— . ;

(a) All transformer,; Switch-gear and other electrical equipments, belonging to the consumer and, connected
to the mains of the licensee, shall be maintained to the reasonable satisfaction of the licensee.«i1i v iut i
7 (b)Y In the case of high voltage consumers, suitable protection device, approved by:the licensee, shall be
vused so as to afford full protection to the licensee’s apparatus placed on the consumer’s premises::l! ne 1l
¥ y + vef v

11. Procedure for testing instgllation by. the licensee and fec :— oge I el s ;“;{,‘ .y e S,
Het @) Upon receipt of the cbmpletion' test report the licensee shall notify to the appliciant the time and the
day when the licensee’s representatives proposes to inspect and test the installation: DTe: will then' be the duty
of the applicant to arrange that the representative of the wiring contractor, employed by him, is, present,at the
. time of inspection to give the licensee’s representative any information that may be tequired by him concerning
' tl}e iﬂStﬂui:ltiOﬂl.; X .I;_. o il ;o . . Lisssriy l .:.;Il‘ ..‘jr_;“ atlt
(b)  No'connection ‘shail ‘be’ made 'until the consumer installation has been inspected -and'‘tested 'by ithe
licensee and found satisfactory. "INo charge shall be made for the first test made by the licensee! but isubsequent
test due fo faults disclosed at the jnitial test shall be charged for in accordance with part-11 of these conditions.
5 Pr:rimégcal test of the installation will also be;under-taken by the licensee at rates that may\bc‘alsc;er,t‘ain'egi”frqm
P OIcey 11, e vs it ‘ : v

i i b OFEE e b siiTon g
(c)~ Before making the insulation test of the installation the wiring must be' completed in all respects!{©All
o fittings, whether incandescent lamps, fans, motors, heating, cooking or other apparatus, ‘st ‘be ‘conieeted 'to
the circuit, all fuses must be in place and all switches must be in “On” position beforethe tests‘are  carried
; out. Temporary wires of fittings or dead ends should not be included i n e installation and no,patt, of the
, work should be Ieft incomplete. ' : s e

(d A pressure of 500 volts will be applied between the installation and earth. The insulation resistance '

ioto earth after one minutes clectrification, shall be such as will not cause a feakage from the installation exceed-
ing one five thousand the part of the maximum current demanded.

(e) . The test between the poles should give at least half the result of that to “carth”.
; (f) Manufacturer’s test certificate in 1espeet of all high voltage apparatus shall be produced, if required by
the licensee. i

ity
“
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12. Extension and alteration :— 2 Rt £l &

Pt G e aoviinone §

Should the consumer at any time, after the supply of cnergy, hus been commenced, increase the number or

size of lights, fans or motor cte. on his premises -or in any way alter the position of 'his wiring' therein, ‘notice
thereof shall be sent in writing to the licensee whose representative will rall and ‘inspect thé ‘alteration and, 'if
necessary, change the meter and fuse and aiter the service line. Failure to give notice may damage the supply
system and render the supply liable to the summarily discontinued, During such time as.may be required for
alteration, addition or repairs, as aforesaid, the supply to the circuit which is being altered, added or Tepaired

must be entirely disconnected and it shall 1emain disconnected until the alterations, additions or repairs have
been tested and passed by the licensce,

13. Failure of supply :— , : ' il 3
(a) Should at any time the licensee’s service fuse or fuses fail, notice thereof should be sent to the
licence’s local office or if there are substations, the nearest  substation, Only authorised -employees, having
Jdentification Card are permitted to replace these fuses in the licensee’s cut-outs. Consumers are not allowed
to replace these fuses and they will render themsclves liable o a heavy penalty if the licenses's seals, placed
. to protect his apparatus, are broken. The licensee docs not allow his employee to carry out any repairs except
«replacement of fuses in the consumer installation, | ; o et ST B o
g6 or compensation whatsoever ‘arising out
y or indirectly to war, mutiny, -civil commotion, riot,
-quate or other force majeure, accident or causes beyond

(1) The licence shall not be fiable for any claim for loss, dana
of failure of supply when such failure is due, either directl

strike, lock-out, fire, flood, tampcst, lighting, carth
its control, '

14.  Access to premises and apparatus :— ‘ ‘ ' 7 ey AT
e (1) The licensee’s authorise i'cprescnlmivc ‘possessing a authorised identification, card are .cntil!gdlaball
reasonable times and on informing the occupier to enter the premises to which the energy is, supplied for; the pur-
pose of inspecting meters and for other purposes conncected with the apparatus belonging to the ]icenseg.

any officer of the Deptt. of Power authorised

in this behalf under condition-20(c) and accompanied by such other employee(s) of the Deptt. ‘of Power'as he
may take with him for the purpese, may at any time enter upon the consumer’s premises and check in' pre-

« senice of the consumer or its representative ‘or its employee the meter, its-body seals, apparatus, circuits or ins-
tallation through which energy is supplied or is being supplied or is:being cconsumed, used, or . drawn, where
there is reason to suspect that the consumer has committed or is being engaged in the commission of any act
of prejudical use of supply, or malpractice or theft, as the case may be. 'In case ‘the ‘consumer or'its repre-

- sentative or its employee refused to present, the authorised oflicer anc  employee(s) . accompanying him shall
- :record such refusal and shall procecd in the matter, SRR ' th iy y

. 2) Notwithstanding anything contained in condition 14(i),

4 ] e DR S
(3) If any consumer obstructs or, prevents 2. Deptt. of Power ‘ il
ce(s) accompanying him in any manner from entering upon his premises to which' supply is ‘being given or'ipon
the place where electrical installation/cquipment, belonging to the Deptl. of Power or to the consumer situated
in such premises, the Deptt. of Power'y oflicer may enuse the supply to be disconneeted without notice and keep
©such supply discopnected till (he cansumer alfords due facilices for inspection. | ¢ L3

reyi bel s i 3 £ . i I '
g & (@) If such entry or inspection revealy prima facie commission o L

‘practice or theft as the case may be, the authorised officer shall prepare 4 memorandum df such in_spcction
recording therein the date, time and fact of entry and inspection.  The authorised officer shall hand over =

copy of the' memorandum of ‘inspection to the ‘consumer or his representative or cmployee  whoever may be
cpresent and available at the time of such inspection.  Refusal to accept it by the consumer, or. his representative
- or his employee shall be deemed to be suflicient service of ‘such copy to the consumer.; Lodlae i

s oflicer authorised in thiswb'lehal'f or employ-

Fabfers e Lo

f any act of prejudicial use of 'éizfapl‘y,‘ma‘.-

"'(5) If such entry or inspection reveals nothing to indicate the commission of_o:"'léhgagcmcnt in any act
of prejudicial use of supply, malpractice or theft or pilferage by the consumer, the authorised officer, the e
ployee(s) occompanying him and the Deptt. of Power, shall not be liuble for loss, " inconveniehce or’'damage

~ caused to the consumer if any, on account of such entry, or inspection, * or on account of'"’ disconncction of

supply of energy under sub-condition 2). ’ Ul b b oaoni et s

(6) The inspection of the meter made by the Meter Reader or.any other employee of the Deptt. of Pow

for the purpose of meter for recording consumption shall not be deemed to be inspection of the igstallation
the consumer for the purpose of this condition, :

o
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15, Securit y deposit ;-

(a)’ The licensce may require any consumer to deposit security for the payment of his bills for energy s‘uppliéd and for .
the value of the matter and other apparatus installed on his premises . No interest will be allowed on security deposits.

(b) The lincensee shall be at liberty at any time to apply any secruity deposited towards payments or satisfaction of
any money which'shall become due of owing by the consumer . The lincenses shall also be at liberty to deemand enhanced .
security deposit from consumers at any time during the life of the contract. The balance of the security deposit will be
returned to the consumer on the termination of the contract. Lot 5 Pk

(¢) * The consumer may at any time with the previous consent of the licensee, transfer the contract and its liabilities to
any other person approved by the licensee, o . : : ot o shich

16. Method of charging for current ;- ‘ & AT AW R 52,

(&) The price and mathod of charging for current supplied shall be such as may be fixed by the licensee from time to i
time subject to the provisions of clause (23) of I E. Act, 1910. B et e =y -

(b)  Unless specified otherwise all rates refer to one point of supply.

Y2EPTTe

i * 3 ' i . Jias i t Sl 1y ¥ AT
17. Payments of Rills :-- ; ; : ‘ ‘ sevrigg bl

fiycde mam s piett 2

(8) Bills should be raised at such intervals as may be decided and notified from time to tire by the licensee. Bills
should be paid at the licensee's local office of as notified , within fifteen days from the date of their presentation,

(¢) No rebate will be allowed if the bill is not paid within fifteen days from the date of their presentation, " -

(d) Notwithstanding anything contained in sub-clauge (a) every consumer shall be required to pay in advance .a
provisional fixed charge every month within the perlod as may be specified in a pass-book which shall Be supplied to every.
consumer by the licensee. The provisional fixed charge, to be paid every month, shall be determined by the licensee or his
representative, not below the rank of JE (B) and indicated in the pass-book on the basis of installed load & load factor, as
specified by the licensee for the category according to provision contained in Part-II, The amount of rebate to the allowed in
case where the provisional fixed charge is paid within the specified date shall also be mentioned in the pass-book. No rebate
shall be allowed if the charge, as aforesaid , is not paid within the specified date. The provisionally fixed amount, so paid in
advance, shall be adjusted against the next electric consumption bill. The consumer : hall pay only the balance amount shown
in the bill after such adjustment. If the provisional fixed charge, already paid , is more than the amount of the bill, the excess
amount shall be adjusted towards the provisional fixed charge on presentation of the bill along with the pass-book in the cash
receiving counter of the licensee Non-payment of monthly provisional fixed charge or, the bill s the case may be , shall
make the consumers defaulter for which the service connection shall be liable to be disconnected, | AR el W

The consumer is at liberty to pay monthly fixed charges specified in the Pass-book in case of non-receipt of bill to avoid
disconnection. ; I B BRI M HIE ‘ .

(¢) The pass-book shall be prepared in accordance with the mode] annexed to these conditions. (Appendix-B) and
supplied to every consumer fiee of cost. The pass-book shall contain pages to cover a minimum period of five years , after
which a new pass-book shall be supplied free of cost. If, however, there is any loss or damage within the aforesaid period,
the consumer on written application made by him, shall be supplied with a duplicate copy of the pass-book on payment of
rupees twenty only . ¥ ' AN Pindl :

(f)  The bill shall be delivered by the Meter Reader -cum-Bill Clerk on tho spot or by post and the monthiy provisional
fixed charge shall be paid at the cash receiving counter on produclion of the bill along with pass-book or the pass-book only,
as the case may be. ' : ' o TR TG e

(g) If the consumer fails to pay any bill presented to him within the said period of fifteen days or the provisional fixed
charge within the specified period, the licensee shall be at liberty to take action under sub-section (1) of Section 24 of the Act,
and to cut off the supply after giving such consumer not less than ten clear days notice in writing , without prejudice to his
right to recover the amount due . Where, however, any difference or dispute has been referred under the act, to the Electrical
Inspector for Tripura before the notice, as aforesaid, has been given by the licensee, the licensee shall not be at liberty to cut
off the supply for failure to pay the dues except where the licensee has made request in writing to the consumer that the
argount not deposited shall be deposited with the said Electrical Inspector and the consumer has failed to comply with such
request. i : WIBT ] o}

¢ (h)  If the bill for energy is disputed , and if such bill is subject to a rebate for payment on or before the due date, it
must be paid in full, without prejudice to the dispute, on or before the due date in-order to obtain the rebate. In the case of
other bills the consumers shall be deemed to have admitted the accuracy of the bill unless he lodges his objection with the

licensee within seven days from the date of presentation of the bill. Any refund to which the consumer is subsequently, found
to be entitied will be adjusted in this subsequent bills, 7 : - : I

i B
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‘the monthly minimum. If on the other hand the

actual consumption less the monthly provisional fixed charge(s) alrea
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(i) No payment against monthly provisional fixed charge or bill shall be accepted and no supply  of. energy, where
it was disconnected, shall be resumed, unless the arrears dues, if any, for consumption of electricity or other miscellancous
charges are clearad In full, L (et e ) SRR R

() Inono caze should any payment be madg without obluining the offiainl recelpt of the llcenseo in relation to such
payment - ‘g : ‘ i aail ol ;

18. Notice of removal :--

' (@) Consumers about to vacate or sublets their premises should give to, the licensee a seven clear days notice writing,- /
together with an opportunity for disconnecting the premises. Failing such notice, tho consumer will be held responsible for
energy consumed in his premises in respect of which the licensee hold agreement for the supply of energy uptil the expiry of
seven days from the date on which the notice of removal in writing has been received at his office. . i

(b) For the purpose of obtaining the temporary disconnection, if so provided in the agreement, the consumer shall,
before leaving his premises unoccupied and closed for a period exceeding two meonths, inform the licensee for reading the
meter installed in the premises and disconnecting supply of energy during the period »f such unoccupancy.'Ii any other case,’
where temporary disconnection is not desired during the period of unoccupancy, the consumer, before' leaving the premises,
inform the licensee about his temporary unoccupancy and the location where the key, may be obtained in order to enable the
licensee's employee to remove the fuse whenever it is necessary to test the distribution mains in the consumers locality, If,’
however, such temporary disconnection continues for 2 period of six months at the instance of the consumer, it will be treated
to be a permanent disconnection and in such case’ the consumer shall be required to pay all the charges for getting the
reconnection; as if it is a new connection. In such case of temporary or’' permanent disconnection as : aforesaid, the
consumer shall -not be Tequired to pay monthly minimum gharges :-- b rshiy fihirriady 3
Provided that - b 84 ] ' SN TP

. (i) - the meter rent, if any, shall be continued to be-plaid so long such meter of the licensee remains in the-consnmer's
premises at his instance. The charges for removal of meter as per provision contained in part-II of these conditions shall i
also remain payable. Gy M R R ' ; it 2 S en G Dl

. (i) the consumer agrees to the extension of the terms of agreement, where necessary, .by. the period for.which, the .
monthly minimum charge has been exerppted_;angl fgiiit e oot axen ol faninon bosaniha add Heds

“(iif) the reconnection fee as per provision contained in part-Il of these condition is paid before reconnection. !
Provided further that if the consumer requires the reconnectioihefore expiry of two months he shall be required to
pay both the reconnection free and the monthly minimum charges, b 2l 9 o 191000 ghivise

(¢) When a consumer leaves his installation connected to the licensee's main

makes it in accessible for reading by the employees of the licensee during any billing time the consumer will be’charged at

the rate of monthly provisional fixed charge as mentioned in 16(d) above. If in the next time of billing, the meter is accessible

for reading, the consumer will be charged actual consumption less the above monthly provisional fixed charges but subject to

meter remains inaccessible in the second time of billing also, the consumer

will be served within 24 hours notice (section 20 of Act) to open his premises for the reading of the meter by any employec

of the licensee at a affixed time and date. If the meter is now made available for reading the consumer ‘will be charged the

dy billed for the period of inaccessibility, subject to the
monthly minimum. If the meter remains inaccessible even after 24 hours notice the premises will be disconnected. For that
period also monthly provisional fixed charge will be charged to the consumer. If the meter is made accessible subsequent to

the disconnection for purposes of reading the meter and settling accounts or for 1.;onnection of the service as the case may
be, consumer will be charged for the total periods of inaccessibility subject to the proportionate minimum for the period of

inaccessibility of the meter upto the time of disconnection. If the consumer applies for reconnection, necessary fees will be
collected before the reconnection. R AN TR

v d

) ol et ,
s, but lock up the meter or otherwise

19. ~Accuracy of Meters i~ Zil j < A1 v ad et 0w

Should the consumer disputes the accuracy of any meter which is the property of the licensee, he may, upon giving
notice and paying the prescribed fee, have the’ meter tested by the licensee or by.the Electrical Inspector,” Tripura, in
accordance with section 26 of the Act. In the event of the meter being tested by the licensee and found to be beyond the limits
of the accuracy, as prescribed in the Indian Electricity Rules as inforce from time to time, the testing fee shall be refunded to
the consumer and the amount of the bill adjusted in accordance with the result of the test taken with respect to the meter
reading of three bills prior the quarter in which the dispute has due regard being paid to the condition accuracy during the
period, In the event of the test being undertaking by the Electrical Inspector for Tripura and the meter being found to be
incorrect, the period during which the meter shall be deemed to have been incorrect and the amount of energy supplied to the
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consumer during this period shaj be decided by the Rlectrica] Inapecior for Tripura' whose declsion Vshall be {inal. Rent for
the meter for the period of inaccuracy will not be charged by the licensee, The licenses may, however, remove the meter for
the purpose of testing in jts laboratory, T It e kRS o W e L)

20.0 Disconnection of supply due to Malpractices and theft of energy ;.- Gy . R S

(2) When the licensee has reason to believe that consumer has indulged in malpractices with fré_f‘“eréﬁce to_thc: supply

of electricity to any service which is disconnected by the licensee or theft of energy or otherwise 5 the officer authorised in
this behalf by the licensee » may, without prejudice to any other right , cause the supply of. electricity tc':‘i such consumer to be
disconnected after giving the consumer a reasohable opportunity of being heard, © " S ST g DT
(b) Ths SDO (E)/Asstt. Engineer (E) /Jr. Engineer (E) shall issue a show -cause notice to the consumer as to why the
supply of electricity should not be disconnected for having committed the malpractice of supply. of electricity to any:service
which is disconnected by the liclenseglor theft of energy or otherwis‘a‘_‘and dirqg;t'liim o submit his explanation Within 10
(ten) days from the date of receipt of such notice, e ol s it it i "j”," e
" (e) On receipt of the reply to the show-cause, notice the officer mentioned in (b) above, shall conduct an inquiry-and
pass suitable order within 3 (three) days' from ‘the date of receipt of reply from the consumer Feitbér:qisr‘:o_x;necti_ng or not
, disconnecting the supply and the said order shall be communicated to the consumer, P LS J ples
ey e the supply is disconnected in pursuace of the order passed by the officer ientioned above, such supply may be
restored:on payment of double the assessed amount of loss sustained by the licensee and charges for ‘reg:oriherction of supply.
(¢) The consumer may, however, make appeal to the Executive Engineer (Electrical) of his area ‘against any order
“Passed by the above officers for revision who on hearing both the parties concerned may Pass such order .as he may deem

1 j e 1+ i 4 ; T e A Pl sgitiv

20.1 Malpractices, theft or pilferage ofelecti‘icit'y ete. 1 2 e " FAITE Rl Ay i Pl e

For any act of mélpra'cticcs Q'r theft a consumer shalj be liable for the various ,.cnalties herqhmﬁpr, ‘mentlioned.,' Without
prejudice to his liability for Prosecution for any offense" constituted by that act, ot QIS O o S i hhcs

ot

20.2 Malpractice :-- A consumer shall be guilty of an act of malpractice with reference to use of energy supp!iq@ by the
Deptt. of Power,, qut; o;‘._Trip:ﬁr_?__‘ g e oy i Gt :'.“‘;ef v L
~(8)  Where he uses energy’ in contravention ‘of 81y provision' of the Indian Electricity Act, 1910 or.of the - Indjag
Electricity (Supply) Act, 1948 or any of the Rules or regulations mado under these Acts or of iny contract' made under’ these
Acts or these conditions, as refuts to, or regular, the supply of energy by the Deptt. of Power, or ) - |/ ris Miotan 2T
(b) Where he uses electricity supplied under lower tariff for g Purpose for which a higher tariffis In force, or- it 1
{€) Where he engages, unauthorisedly in the supply of electririty to By service disconnocted by the Deptt, of power
orin the illogal restoration of hls own service disconnected by the Deplt. of power or v+ - » .. e Hada ining rad i,
(d) i Where he exceeds contracted demand or sanctioned load without prior ‘wtitten permission of the Deptt, of Power
31 or i [ } i ¥ B | I

i

with authority of iaw, or

(h) Where he keeps connected to the Deptt. of Power's supply system any apparatus or adopts any electrica] aiapliance

for the purpose of splitting the phase to run his three phase appliances when the Deptt. of Power's three supply is not e
available to him, P o e

20.3 Theft or pilferage of electrical energy :--

A consumer or any person shall be guilty of theft of energy where he dishonestly abstracts, uses or draws any energy -
(8) Otherwise than through a meter referred to in condition 7 of the General Conditions of Supply of the Deptt. of
Pover or section 26 of the Indian Electricity Act 1910 or : a1

(b) through any artificial means or means not authorised by the Deptt. of Povr or

(c) by tampering with such meter or its body seals, sealing wires or apparatus ur circuits or + 4, fhadengioal,

(d) by manipulating such meter, indicator op apporatus reforred (o Jn subsseotiop (7) of Section 26 of the Indian
Electricity Act, 1910 or b5 0k il

i
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v+ (e) by manipulating or obstructing or interfering with the functioning of such meter in fmy manner s0 a3 to prevcnt it

from fully and/or correctly registering the encrgy consumed or
(f) by manipulatng changes of phiie of electric supply lines, or " ben >

(g) from adisconnected service if the consumer prevents rcglstratlon by the meter of the encrgy abstracted consumed,
used or drawn, or senerdt DD

(h) by any other means whatsoever mterfermg Wlth thc said meter of Deptt. of Powers works such interference is an
offense under section 44 of the Indian Elecmmty Act, 1910.
20.4 Disconnection of aupply - 1)

1) Where on an inspection made under conchtmn 14 the ¢uthonsed officer is of the view that the -consumer has
committed an act of malpractice, or theft of pllfcrngc 0{‘ energy, the authorised forthwith and without auy notice to the

s me g
B e,

_consumer and shall lodge an FIR with the local Police Stanon within 24 hours from such disconnection.

(i .: { fv a0
Provided that no such dlsconnechon shall be made -

(a) Where the act of malpractice committed by the consumer fails under the malpracnce deﬁned under clause 20 7
without serving a 48 hours notice upon the consumer to stop committing the malpractice, and if the consumer does not
comply with the requirement of the notice, the disconnection shall be done without any further notice. ;

(o) Where the act malpractice committed by the consumer falling under the categories of Nondomestm/commercxal
Industrial, and agricultural urespectlve of supply voltagc consists of unauthorisedly exceeding the contracted or sanctmned
connected load without serving and notice of 48 hours upon the consumer to remove the unauthorisedly extended ioad and if
he dose not comply with such netice, the disconnection shall be made without any further notice. ., .

(c) Where the act malpracttce committed by the consumer consists extending the Deptt. of Power's supply hne thhaut
permission of the Dcptt uf Power to any premises other than the premises to which supply is given or to any consumer/unit
within the same premises, without serving 48 hours notice upon the consumer to remove such unauthorised extens1or_1 of
supply, failing which the disconnection shall be made without any further notice.

s Ner '.-.M-a
M X % Sl i i

abtananienT 700
Provided further, than where an act or malpractice consists if non-compliance of orders imposing restriction 02 use of

" Electricity, such disconnection shall be made for 24 hours on the ﬁrst. default, for 48 hours on the second defau]t for 96 hours

on 3rd default or any subsequent dzfault in the same financial year.

2. Save as otherwise provided in the second provision to sub-clause (1) above, the scrvmc of an authcmsed consumer
disconnected under Clause (1) above shall be reconnected. |

(a) Upon payment by him to the Deptt. of Power through Cash/ Bank Draft/ Pay orde:r of the amount calculated at the
following rates for various categones along with applxcnble dlssgnnccuon and monncctmn ehmgss specxﬂgd in Part-II of
Condition of Supply. g T R38L A (elaeird) vitni gl

This amount shall be purely an ad- hoc amount payab}e by the consumer d1sconnected under clause 204 agamst Deptt.
of Power's demand to’be raised within 3-days from the date of inspection by the authorised officer.to make provisional
assessment to secure restoration of his supply and shall be adjusted against provisional/final assessment.'In addxtlon to above
other formalities shall also be observed as per rules before restoration of supply. 6V ; it ol o
(b} Upon compliance by him with such directions for the discontinuance of the act of malpractme or theft ‘or pzlferage of
energy as the case may be, as the authorised officer to make provisional assessment may by order in wntmg, commumcate to
the consumer in this behalf within 3 days from the date of such inspection.
20.5 Authorised officer :--

The officers mentioned in the table given below are authorised for the various ; Vposc spemﬁcd lhcrem*

WinaT Ip

Sty i WAr { '
L 8 b o Ik

[]

51 No. Type of connection  Officers authorised Officers authorised Officers authiorised Appellate Authonty
to enter in the premises, to make prov. assessment to make final assessment ; i
inspect installation & of compensation - of compensation. e MLl
Discount the supply & " ' i ] !
Lodge FIR, i

1 2 3 4 5 6!
l.  All types of connections. M. I/J.E/AE. of the J.E. of the Supply Station. AE, of the Supply Electrical Inspector.
; Supply Statiom, Station, Higp v G071
Notes f J

(1) Officers senior in rank and hnvmg jurisdiction in concerned aren shall also havc thc powers mentmned in column-
3 above.

(2)  In case, none of such authorities as speelfled by 4 & 6 in avalluble, the cumpucnl uulhmily ﬂlmll lw tho ono
designated by CE concerned . i i

(3) In case of any difference of opinion between the inspecting/checking officer and provisional assessment authority/
billing authority, the decision of the Executive Engineer shall be the final.

W

3



Tripura Gazette, Lixtraordinary Issue, February 12, 1999 A . 9

20.6  Service of copy of memorandum of inspection :--

(2) If such officer finds that 1o such copy was handed over or served to the cons
‘auses suca copy to be served on the consumer of his representative, Refusal by the co
deemed to be sufficiant service of such copy on the consumer.

umer or his representative, he shal]
nsumer or his representative shall be

20.7 Provisional assessment in respect of malpractice :--
For following acts of nuilpractics, the amount payable by a cong

Malpractice Assessment of compensation
(1) Where he uses _ The energy misused during the period of such improper use shall be charged at twice the
Electricity supplied

e ! higher tariff . In cages period of such improper use can not be determined the period of such
nder lower tariff for " : 5 ;
2 purpose for which 2 IMproper use shall be taken to be the last one year prizeding the date of detection of the said
higher tariff is in force, improper use. The charges if already paid at lower tariff for the quantity of energy assessod ag

misused shall be deducted from the assessed charges for such improper use. From the date of

deduction onwards, the charging shall continue on the above basis till the'category of use i
rectified. 4 L

| Hlustration A e
A- Total energy consumption during the period of assessment in units, i
L- The lower tariffin Rs./unit. ‘ !
H- The higher tariff in Rs./units. Rl g Je
Y- Net amount chargeable in case consumer has deposited the billed amount of unjts at I,
Consumed during the period of assessment, ; w b
Y*=2HA_-LAinRs, ‘
OR
Z= Net amount chargeable in case consumer has not deposited the billed amount at I, of units
, consumed during the period of assessment L
¥ V3] HA in Rs,
(b *which over is applicable,

@) lllegal restoration of The total consumption shall be charged at twice the normal tariff ap
the  service s

for the period from the date of disconnection to date of detection,
connected by  the
Deptt. of Power as .
defined  in  Clapse
20.2(c). A
:0) Unauthorised — exten- I case of any excess connected load beyorid the sanction load shall be chargeable at the rate of
sion of sanctioned R g per month from the last one year of such detection of unauthorised extension in
mfnj' connected load or the date of connection whichever is later til] the date of such detection.
Hence such charging shall continue til] extension in connected Joad continue and for every
subsequent default(s) during the same financial year at Rs, 160/- per KW per month,

(4) Unauthorised cm"& The consumption so recorded/assessed during the period .of such extension/resale of energy
sion of supply an

thorised resale of DAl be charged at twice the rate normally applicable. In cage period of such extension of
g,?ffgfme s supply/resale cannot be determined, the period of such misuse shall be taken to be the last

plicable to the consumer

SEIce  he  ketps  The compensation shall bs charged at twice the tariff applicable for the entire period of the
connected to the Deptt,

7 Eoiler i malpractice, If such period cannot be determined, the period for the pwrpose of such
Smcm ;;rzpmiufpoi assessment shall be taken to be the period of preceding twelve months from the date on which
appliance  for  the  the malpractice is detected.

Purpose of splitting the  Arpp . The amount paid, if any for the minimum charges for the period of assessment upon

phate tn sun hin thres

; Biida o the data oF anuesument during the finanein yeurahall be deductad fyom the amount
ﬁiem‘i;‘}iéﬁ‘ ",’,’;}oi’,,i;'; of  compensation assessed provisjonalty!ﬁuaily on account of the various
three Phase supply is malpractices specified above.

not availabic to him.
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20.8 Method of charging in cases of theft of engrgy :--

20.9  Notice of provisional assessments :--

(i) The notice of the provisional assessment shall be sery
in the form preseribed in Appendix-1.

(a) Within fifteen days from the date of inspection. .
(2) Sueh notice shal] -

{a) Mention inter-alia-

(i) The matters relating to an act of malpractice or theft/pilferage of energy motice by the authorised officer
during Inspection of the installations/equipments in the premises of the consumer. :

(i) a provisional assessment payable by the consumer to the Deptt. of power on account of act of malpractice or
theft/pilferage of energy, as the case may be ; and :

(b) direct the consumer to appear before the officer indicated in the notice who is authorised under condition-20.5 to
make final assessment on such date as may be specified in the notice, being a date not later than fifteen days from the date of
issue of the notice, and to show cause why the provisional assessment be not made final ; and

(3) As soon as may be » after service of the notice of provisional assessment shal] upon the consumer the officer

making the provisional assessment shall send the record of the provisional aseessment to the officer authorised under
condition-20.5 to ma?kc final assessment.

20.10  Final Assessment -

(i) The officer authorised to make final assessment shall ensure from the record received under condition-20.9
whether the consumer has been served with the notice of provisional assessment.

'

(2) 'Where it appears from the record that the consumer has not been served with notice of provisional assessment
the authorised officer shall cause a copy of the notice of provisional assessment served upen the consumer, directing him to

appear before him on such date not earlier than 15 days as may be fixed by him, to show cause why the provisional
assessment be not made final, :

() rejecting the representation of the consumer and making final assessment of the compensation payable to the
deptt. of Power by the consumer for his act of malpractice or theft or pilferage, as the case may be
assessment : or 1

(b) modifying the provisional assessment in such manner as he considers proper ; or

(¢) rejecting the provisional assessment, and making such finul assessment according to the provisions of
conditions-20.7, 20.8, as the case may be.

Provided that as order mac * under (a), (b) or {c} above shall contain the reasons therefore,

(4) Where the consumer does not appear in response to the notice of provisional assessment under condition-20.9(i)
or under sub-section, (2) of this condition, or appears but does not make the representation against the provisional

-y
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assessment, the authorised officer shall by his order make the final assessment, payable by the consumer for his act of
malpractice or theft or pilferage of energy, as the case may be, confirming the provisional assessment, or modifying it in suck
manner as he thinks fit having regard to the provisions of conditions-20.7, 20.8, as the case may be, '

(5) A copy of the order of fiinal assessment made under this condition shali be communicate to the consumer or his

authorised representative present, or shall be communicated to him, if he is not present at the time of making the order of
e
final assessment.

(6) An order of final assessment made under this condition shall made,as soon as may be, and in no case, beyond a

eriod of 60(sixty) days from the date of issue of notice under condition-20.9() or the issue of the copy of the notice under
sub-condition (2) of this condition, as the case may be .

(7) Within a period of 15(fifteen) days from the date of the order of final assessment,a demand shall be raised by

the billing authority in accordance with the orders final assessment, after adjusting the amount, if any already paid by the
consumer under these conditions. _

20.11  Payment of the bill for the amount of final assessment :

The consumer shall pay to the Deptt. of power the amount of the d

condition-20.10 within I5(fifteen)days of the issue of the bill failing whic
already restored.

emand raised in accordance with the provisions of
h the Deptt. of power may disconnect the supply if

20,12 Appeal :--

i
(1) A consumer aggrieved by an order of final assessment made under consideration-20.10 may prefer an appeal

to the appcilate authority prescribed in condition-20.5, within 30(thrity ) days from the date of issue of the bill under
condition-20.11. il

(2) The memorandum of appeal shall be in duplicate in writing or typed neatly and duly signed by the consumer
enclosing the copics of receipt issued by the Deptt. of power against payment of demand on final assessment. All the material
on which the appellant seeks to rely for purposes of the appeal shall also accompany the memorandum of appeal. .. .

(3) The appeal shall be decided within a period of 90 (ninety ) days after hearing the consumer,
Provided that if the consumer fails to turn up inspite of being given a reasonable opportunity of being heard, the
appliate authority may proceed experte and decide the appeal on merits.
(5) The appellate authority may :
(1)  confirm, reduce, enhance or annul the final assessment ;or

(i) conduct a further enquiry itself or all for a report from the officers who have made provisional assessment
and/or final assessment and dispose of the appeal in the light of such further enquiry of report ; or

(iif) pass such other order as it deems fit. Provided that an o-der made

under (i) (ii) (iii) above shall contain the
reasons thereof,

(5)  An order made in appeal under this condition shall be final.

20.13  Amount recoverable as appears of electricity consumption charges 1=

(1) The amount due from the consumer as a result of the proceedings under these conditions shall be deemed to be

arrears of electricity consumption charges. Failure to pay the amount within the time allowed shall entail disconnection of
the service without further notice.

(2) Neither failure to launch eriminal proceedings

nor the acquittal of the consumer in any such proceedings on a
ground shall bar the proceedings taken under these conditions

20014 Levy of charpes :--

(1} Levy of charges unaer the provisions to this schedul
to taken any other action provided in these conditions or any contr
the consumers.

e, shall be without, prejudice to the Deptt. of Power's right
act, or any other law governing the supply of electricity 40

-



12 Tripura Gazette, Extraordinary Issue, February 12, 1989 AD.

(2) 1If a consumer is found indulging in all or more than one act of malpractice, the amount payable by him in
respect of each such act shall be separately estimatéd but he shall be required by pay only the highest of such amounts.

Provided that if the consumer i3 simultuncously found indulging in theft or pilferage of energy, the amount for the
2ot of theft or pilferage of energy sha!l be separately assessed charged and payable in addition.

(2) Ifany consumer indulges in any malpractices or theft or pilferage for the second or subsequent time, supply of
the premises may be discontinued for a period as decided by the final assessing authority. Fresh connection shall also not be
allowed to such premises during the aforesaid period. He shall also be Jiable to pay to the Depit. of Power the amount
assessed for every such act of malpractice or theft or pilferage assessed under these conditions.

.15  Transfer of proceedings -

The Chief Fngiveer may by order made in this behalf, transler any proceeding pending for provigional assessmont,
final assessment or in appeal, before any suthorised officer, to  any other officer and authorise him to dispose off the
proceeding according to the provisions of these conditions, if he is not already authorised to act under condition--20.5.

21 Discontinuance of supply -

(a) If any consumer adopts any electrical appliance which is likely to effect injuriously the supply to other
consumers or uses the energy supplied or deals with it in any manuer so as unduly or improperly to jnterfers with the efficient
supply of energy to another person by the licensee or fails to keep in proper order any meter belonging to him by which the

supply is registered, the licensee may discontinue the supply so long as such an appliance is so aclopted or the energy is so
used or deal with or the meter is not kept in proper order, as the case may be.

() The licensee shall not be bound to give or continue the supply if the Electrical, Inspc ctor for Tripura or other
competent person appointed by the Govt. of Tripura is satisfied that the elecrrical supply line, premises are not in good
orders and condition and are likely to affect injuriously the use of energy by the licensee or other persons.

(¢) Any consumer who, after having been duly notified, rules to permit or fails to give an authorised representative
of the licensee reasonable facilities to enter any premises to which energy is, or has been supplied, for the purpose of testing
or inspecting the installation of the consumer, shall be liable to have the electricity supply discontinued after the expiry of
twventy four hours notice given in writing in accordance with section 20 of the Act.

Y

=

22, System of supply :--

Supply of energy shall bz given by the licensee on the following systen :-- ore
(i) Low voltage :- alternating current, single phase, 50 Hz, 220230 volts between phase and neutral at the consumer's
t-rminal.

(i) Medium voltage :-- three phase, 50 Hz, 380--400 volis between phases at the consumer terminal with alternating
culrent, '

{iii) High voltage :-
(a) three phase, 50 Hz, 11,000 velt" between phases at the consumer terminal with alternating current.
(b) three phase, 50 Hz, 33,000 volts betwesn phases at the crmsumer terminal with alternating current.
(iv) ™o consumer shall normally be provided connections from separate feeders in a singls premises..

23, Classification of installation -
A. C. Sysiem .
(a) Two wires, single phase, 220-230 volis--

i) (q) general supply not excesding 250 watt ; {r) general supply above 250 watts but not excesding 500 walls

(1) Gensral supply above 500 watts but not exceading 1000 watts & (t) general supply above 1000 watis but not exceeding 2
g 5[0 lﬂ'i\

iy Motive Power iny Allation upte | 1. P,

(b) Four-wire, three phase, 380-400 volts between phases general supply exceeding 2 Kilo Watis.
(¢} Three -wire, three phase, 380-400 volts between phase-motive power installation of over 1 H. P.
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24. General Wiring Condition :--

(8 Mains - The consumer's mains shall, in all cases, be brought back to the licensee's points of supply and sufficient
cable shall be provided for connecting up the licensee(s) apparatus.

(b) Switches and fuse :- The consumer shall provide linked main switches/MB and a single pole fuse on each
conductor except the neutral conductor which shall be fixed, as nearly as possible, to the licensee's meter board.

(c) Balance of installation :- If the connected load of any instaliation exceeds 1 Kilo watt but not exceed 2 Kilo watt at
220-230 volts, the installation shall be wired on the group system, seperate neutral wires being brought back in each case to
the licensee's point of supply. An approved type of double pole linked switch shall control each main circuit, :

(d) Medium voltage supply :- With medium voltage supply, that is above 250 volts and upto 650 volts, the lcensee's
meter and service cut-outs shail be enclosed in a strong wooden or earthen metailic box which shall be provided by the
licensee at free of cost suitably ventilated and provide with a hasp, staple and lock. All wires between which a difference of
potential of over 250 volts exists be made inaccessible to unauthorised persons or enclosed in an earthen metallic casing ox
conduct. A "Caution" board printed in Bengali/English and the local language of the District shall be fixed thereon,

overhead mains shall constitute a portion of his installation and shall be laid in compliance with the Indian Electricity Rules

in force from time to time. A lightning arrestor may be fixed at the commencement of the overhead line at the consumer's
cost. :

(f)  Earthing :- Gas pipes shall on no account be used for earthing purposes & separate independent earthing should be
provided conforming to I. E. Rules, ’ : : :

(g) Domestic heating and Cooking :- A special cirouit for heating and Cooking shall be run from the licences's poinf
of supply. Wall plugs used on these circuits shall be of the three pin,point type, the third pin being an earth connection. Two
pin.plugs or lighting sockets adopters shall not be allowed. All appliances used in the bathroom for heating or washig
purposes or in any damp location must be effectively earthed,

(h) Plugs:- All plugs shall be switched on the live wire and not the neutral.
(i) Wiring :- Single leads shall not be allowed to be run separately in iron conduit.

() A. C. Motor Installations :- Motors shall be provided with control gear so as to prevent satisfatorily the
maximum current demand from the consumer's installation exceeding the limits given in the following schedule at any time
under all possible conditions. Failure to comply with these regulations ..ill render the consumer liable to discornection from
the supply on account of interference with the supply to other consumers.

Nature of supply Size of installation Limit of maxim«m
Current demard

Single phase () Upto and including 2 HP Six times fidl load current,
Three Phase (ii)  Above 2 HP and upto and Three times fuii load
e Including 5 HP current
(iii)  Above 5 HP and upto including Twice full load current
15 HP
(iv)  Above 15 HP . One and a half time full load
ccurrent. -

otor circuits shall be conurolled by a tripple pole linked switch protected by a no volt release and T. P. fuses (or
overload releases). It is important that the release should be maintained in through working order. Wiring for motors shall be
run with all three-phase wires bunched in a single metallic conduit ; which shall be efficiently earthen throughout and

8!
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connected to the frame of the motor from which two separate earth wires shall be run. The minimum size of the earth wires

permitted is No. 14 SWB, All motors & associated control gears shall comply in every respect with Indian Electricity Rules, in
force from time to time.

Motor above 2 HP shall be would for three-phase 380-400 volts between phases.

For safety of phase motors installed by the consumers, single phase-preventer may 'oe ms‘ialled by h;m, if so desn‘ed
(k) Power factor of apparatus :- — ity

The apparatus shall have a lagging power factor of not less than 85 percent at normal working load. In case the power
factor is less, the consumer shall connect power factor improver as advised by the licensee. "

25. Rights of the licensee and the consumers not o be affected ;- . bt uaanrton tauit
Nothing in these conditions shall abrige or prejudice the right of the licensee and the consumer under the Indian
Electricity Act, 1910 or any ruies thereunder and the Electricity (supply) Act, 1948, :

26, Stanpdard rates and charges - et
(a) The licensee may subject to sub-section (I) of sectmn 23 of the Indian Electricity Act, 1910, enter into special
agreement for supply of energy in special circumstance or in the event of unusual large number of consumers. |

LI i

(b) The licensee shall supply eIectnc energy to a consumer according to the conditions specified i m Part-l and the rate
of tariff in Part-II.

Gt ot )

Provided that an installation shall be in one and the same premise and shall not serve two or more premises under own
ownership.

ey St itel & B

27. Rate of Tariff :--
As decided & notified under Part- I1.

28. Panalty :—

(a) Every consumer shall pay a panalty of 10 (ten) paisa per unit per thirty days or thereof for default in making
payment of the provisional fixed charge within the specified date of electricity consumption bill within thirty days from the
dsie of payment as may be mentioned in the bill.

(b) If the bill for minlmum charge, then the rate of penalty shall be same as in (a) of the corraspondhig unlts against
which the minimum charge has been billed for

£riooy sy dy oe ¢ .,‘.-
4 fraidinl

Provided that the amount of panalty for non-payment of a bill or monthiy prowsmnal fixed charge shall not be more
than the amount of the bill or that of the provisional fixed charge excluding the meter rent.

{c) Notwithstanding anything contained in this part no rcbate shall be allowed if the payment of electricity

consumption bill is not made within the due date of payment and the aforesaid penalty shall be made in addition to the gross
amount of the bill.

(d) The grace period for availing of rebate will be fifteen days for private consumers and will be thirty days for State
Govt. Offices/Establishment/Undertakihg of State & Central Govt.

29. Security Deposit :--

Every new consumer shall make security deposit against regular payment of bill and safe custody of licensees
apparatus :-

i) for a connected load 250 W = Rs. 250/-
ii) for a connected load 500 W = Rs. 300/-
iii) for a connected load upto 1 KW = Rs. 400/-
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iv) fora connected load exceeding 1 KW to 2 KW for each installation Rs. 500/-
v) for connected load cxceedmg 2 KW for each installation, Rs. 700/~ per KW or part thercof

vi) for motive power for each mstallat:on, Rs. 50/- plus Rs, 700/- per KW or part thereof. =~ e o o ()

30. Other condition :—
(2) Monthly minimum cha:gé shall be exclusive of meter rent which will be charged extra.

(b) For conversion of KW to KVA power factor, except Welding Transformer, will be considered as 0.85 and for
conversion of HP to KVA, HP rating shall be multiplied by 0.90 only.

{c) For Welding sct the conversion will be as follows :-

POWER REQUIREMENT OF W' DING SETS
Continuous hand Power Inpute
Welding current
Amps KVA KW
150 12 6
200 17 7.5
250 21 95
300 25 11.5
400 35 20
500 50 28

(d) Service connection charge :-

Single phase, load up to 2 Km.
(D up to a length of 35 M=Rs, 500.00
(I)  above 35M up to BOM =Rs. 3325/~
Three phase, load up 5 KW.
(IIl) up to 30M =Rs.1075/-
(IV) above 30M up to 80M =Rs. 5125/~

(V)  For the service connections other than those as above (I to IV), the consumer shall be charged the actual cost of the
materials, lzbour and ransportation and 15% of the total cost, as aforesaid as supervision charge, subject to the condition laid
down in Clause ().

Cost of connection under (I to IV) as above will be enhanced @ 5% every year from the date of implementation of this
tariff, :
(¢) For extention or addition of service line to meet the increased maximum demand, the consumer shall be charged

on the basis mentioned in clause fd).

() When two or more connections are made from the same service and from the same meter board, the connection
charge for each meter other than the first, if installed within the maximum distance of 2 meter, will be Rs. 100/- only.
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'

. 30, Repeal and saving 1=~ ’ ‘ |5 by

(a) The Notification No. F. 38(8)-PWD (W)/77 dated 9th October, 1985 of the Public Works Department, Govt, of
Tripura, relating to condition of supply of the Public Works Department (Electrical Wing), Government of Tripura, as

amended from time to time is hereby repealed.
f

(b) Notwithstanding such repeal anything done or action taken under the prowsmns contamed in the aforesmd
notification shall be deemed to be rsspecnvely of these conditions. ‘ -

Shashi Prakash
Principal Secretary ( Power) -
Tripura. SRS

O
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APPENDIX-~ A" el }
Form of Requisition for supply of energy under condition 3of the conditions of

supply.
Department of Power, Govl.  of Tripura, Agartala,

To . | Lt £ :
I/we hereby require you, in accordance with clause V1 of the scheduic to the Indian Electricity Act, 1910

within one month or within such longer pariod as the Electrical Inspector for Tripura may allow, from the date
of this requisition to supply energy for the premises owned/oceupied by me/us.

Ifwe further require you to supply mefus with the necessary meterfmcters on hire in terms of section 26
of the Tadian Electricity Act 1910, Ifwe agree to givé you “such security as may be required for the price of the
meter/meters whenever called vpon to de so. 1

2. Applicant’s name
Occupation/Designation. J ' i E e

2(ass of premises.

IIouge No. andjor
Name of the premiscs,

Street Town Village or Taluk.
Loeality -
i
Dwnedjtented by ot ,
3. The following are my/our requirements :-- i e
A, Domestic or residential :—
No. of Paints Wattage Total wattages . ;
ay Light & Fans v
b) Heating & Small S
Power - SR Tead p it b 3 1 i
i N i !’:.‘lf
B. Cémmercial TRC A FEF ¢ 4 i
No. of Points Wattage '

Total wattages

R e T S T e e e o s o g
T % Piv .

a) -Light & Fans : _
by Heating & Small ; a e £y e | b afgs
Power
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~ ) Industrial Power
=r TR T ..?.i _' _;.:-"h&aforﬂﬂd/or N,q.-ofl—ll"au_c;!a,'ll'otal pur, . i et et B L
apparatus. points KWHP and KW posc . ' Mok dsd (e
Q) Low voltage ' 1 e A5
b)  Medium voltage

c) High voltape

*Residence, office, sho D,

hotel], hospitz}, theatre, education, buiil%;.\g workshop, flour m l, factory, Pa ultry, Ice .
Factary ete. ; : e AR ' - , 4
; ! L ¢ i i H
edzh g v ! : . 2 midd e aey i P i
ks Sz B ‘ ' - ! PR Gt ok asilisiv oy sty
D Other Purposes ;— 4 ' e
¢t s S T ' Yol on i Tk, A o} ; 1) Py ik .y
: . 5 . k 3 NEaed TibEr) it PR AT ]
4. ,,Total connccted;load. applied fDI:--—-«-*--—-W&tlS/KIlOW&HS.. e e ; g
i i ‘ ! BT ; i ‘ L R vl : -
5. This requisition is "oy * L Rt briat s g
i) A new service.
zs 5o i ; A R FTRH AT
1) A sub-service from one existing service B TR TE stk ;
The name and address of the cansunier whose {
service is to be tapped. His service No. is i ORRT T o
il An extansion to my existing installation harw A
from service No. ) Py s L e sponlg
v)  Are-connection of service No. 13
\ V) A change of name from service No. e
X vi)  The system of wiring will be i
vii)  The wiring work will be carried out by:.- _
Hidk. o oy $va priwectind 4T
Name Address
CoBIealian w sleemedy e
Applicant’s signature
Present address R
Datc——~—~-—thc-——~—-day Of e 19 b
¥ HHLE S
Notes:— L _
HELE Ay ups hoyd d
l. Theapplieant is requested to com

plete the clause regarding to this requisition

and to strike outithe clavse
which are in applicable,

2., Under clause V1 (1) Ist prov

ision of the schedule to the fndian Blectricity Act
be bound to comply

with any such requistion unless and until the person making i
(a) Within fourteen days after the service on him by the licensee
to the licensee a written contract in the form, approved by the
cient seeurity binding hingelf to take the supply
assure to the licensce at the current rates charged
cost of the service line Tequite to comply with the

» 1910, the licensee.shall ot

ti—

of a notice in Writing in this behalf tenders
Siate Government d uly executod and with sulli-
of energy for not less than two ¥

by him an z2onual revenue
requisition ; and

cars to'such amountiasiwill
not exceeding:4 5§ P& centum ofthe

asi¥
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(b) if required by the licenscee so to do, pays Lo the licensse the cost of o much of aay service ling.as may.be
laid down or placed for the parposes of the supply upon the property in respect of which the requisition.is made

and of so much of any service line as it may be necessary for the said purposes to lay down or place beyond
onc hundred feet from the licensee’s distribution maios, although not on that property: *

8.  Inlicuof thecontract referred toin Note 2 (a) above, the licansec is prepared to accept a declaration:im
the following form, subject to deposit of any required secuarities by the applicant.

DECLARATION °

I/we hereby.declare that Ijwe disire to have an agree with the licensee .to take a supply.of engrgy:(or the
above mentioned purposes for a period of not less than two years from the date of commencement of the
supply and to be bound by the provistons of clause VI of the schedule to the India Electricity "Act, 1910; and
by the licensee’s charges: appropriate tariffs applicable.to me/us and condition of'supply assarefromitime to
time in force.

Applicant’s Signature

APPENDIX—+1¥"

GOVERNMENT OF TRIPURA o Lot T““""

DEPARTMENT OF POWIIR

e

e b —etea g e At S T s e (Ut e e e e

J T ConsUMER'S PASSBOOK |

R e o S U~ S S O S e S el e L
e o o e

e —— e . - g — -

Ensure propex; wmng .md e.u'l,hmg 1@- tit
avoid accident..

{4
o s - cmrm e i

ey

Name ;—
Address —
Consumer No.
Pass Book No.

TRIPURA J
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1. N;UHG nl' lhr‘ consumer i . i L T G ety
(_BIOL’K idttc:) S ' ! J ; L9 Ller e niv v
2. Son[Ddughter/W’]fc of, ey e B 4 it bl e Bt Bl w s
3. ‘}}ddre‘;s s ) T T ety s : : (PIE S L T Vi ¢
a. Permanent ol ol gty ; [ . P
AT R : ; - [ LIrlsred tit ek~
b. Present
4, Particulars of sccurity deposit  ;—
a. Connected load o AEIRET Y 4 Amount ... e
(:’hallan N04 ai]d d&’tc it ‘--J' L .: ity % . sent U --.5-';.l; luek ol ilan
Ty e GENY pn F sR hgd i / 6 e, WU Foopte fenfen wuig
. b ¢onncr.1,ed luad S E e e wke g e sl o T Lo TAUCITRGL Ofe vRRE ST
LU et D e Y Mo ek Al Deve vl
5 . Challan No. and datd Yhaien et B g e 1§ R FET A TRt Y G 1 PP TP R0 SR 41 o
. w3 'A" 1_;'1‘ ':".],!.
5. Location of the consumer —
0. Cdtcg,my of wnsmmr -

7. Muuthly fixed mhnut payable —
and the due date

8. Consumer No. e

9,  Department code No. —
10. Remarks S R O i
1
Signatare of B e Y 777 signature of the
Oftficer-in-charpe cx g f By - e
(full narme)
’ o . ra e
.. ATTENTION

L. AR B HIt B Rl o T “ (Rupecs...

s .. i) only shall-be paid within...-
. of eacb month gs advance against the conwmptwn of electricity and this will be adjusted in
the next bill. Non-payment of above amount will make the consumer defaultes and as such the service connec-

tan o Jiable for disconnoction,  Entries “in this book nea sobjeot o furthor verification with the original

records for Settlement of dispuote, if any. lence-consumers ure rcmlcaiud ta pr..selw original records viz
money receipts, hills ete. for their-own interest.

2. Any unauthorised extenison of line lor consaming energy is punishuble under the Indian Electricity Act
1910, . .

3. Incase this ook is Jost duplicate copy may be available ag o cost of Ke. 20 (twenty) oﬁly.

1 e

4. While making correspondence please, quote your consumer No. '

5. Incase of energy bills not paid within thu duc date, pmm[e reduction on the amount of rebate and penalty

shall be made for the advance paid.




PR S S

Tripura Gazette' Bxtraordinary Issue, February 12, 1999 A, D. 2
: : ! {

NOTE

1. The fact that it consumet jins wot recejved his bill for any particular period will not mitigate his liability for
payment of the charges for encrgy consumed. [n his own interest, therctore, every consumerwho does not
received his bill (s) regularly should enquire about it from the local oflice where the bill (s) isfara payable.

2. Non-receipt of bill is not o valid cxeuse Tor failure to make payment within Jdue dale. Duplicats bill may
be obtained from the local o;ﬁce on demand.

3. Bill (s) must be presented by the consumers at the time of payment.
4, Payment of Govt. “bill (s) can be made by cheque on State Bank of India, The bill (s) should be sens
with the cheque (5).

3. Failure to pay exact amount by the due date will render the consumer liable Tor disconnection and the
Supply will be reconnected only after payment of arrear as well as reconnection charges as per rules, 'l
6. Any complain regarding the accuracy of the bill must be made within due date of payment. -«

7. Disputed bill(s) must be paid in [ull under protest within due dute to avail the rubate A:\i‘ustment, if any
will be made subsequently. gl W e s

8. All commiunications in respect of the bill (s) shall be addressed to the local office where the bili () is/are
pa} able quoting the consumer’s number.

-Incase the consumption isfelt faulty and . intended to have the meters chauked app]lcation w;th 1equxsm.,
fee may be subimitted to the billing authority, Fee is refundable if the meter is fouud dclecteetwe othewxsu 1 ot.

10. Every payment (in connection with energy charges only) should be entered into Pass-book, the cousumem
are Tequested to ensurce before leaving the cash counter That payments made are duIy enteled mto Pass-book
and authenticated by dated signature.

H. Any un-authorised extension of line for consuming energy is punishable wnder the Indian Ele%:l}}éﬁy
Act 1910, AR

Sl Pcrmd of , ' Unit ' Pdrtrculars 01‘ .amount pdld Iy Signatul;‘e of -
No. the bill/ charged ! Amouat ° * Receipt No. ' Date Cashier/Bill .,
advance R Sotu bk

AU PO R B

Collectoricivov o poul gy

e

e et ma a T PR Y - St

N. B. :— The consumers are requested 1o till ap the Col. No. 2,3 & 4.

-
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H fryp 8 N : ; Apponding—1
“ 'NOTICE OF PROVISIONAL ASSESSMEN® AND HEARING ki
! : : - - . RV Yy Py e
' ol UNDER CONDITION---20.9(> ; -
OFFICE OF THE........ . (piven exact designtion) '
DEPARTMENT OF POWER, - I { 4
No. ; Dated... S TETTUe
ket i} usl
L i § ’
To ,, :
it i Hy | iww-‘
. Ko T i < s e Y
LR e T LT . 3 | : e
s f sl g y
! ¥ f ‘ L 2 n,".":‘ i TG !_-’- o
Dear Sir, Lo weaas oill gisos s idivea
' ‘ * Your pxjcmises bearing ilt o _‘ 3 e ~-Daving service No i, o L. was inspected
by... - .. (give exact designation of the authorised officer),” Depte, of Powdr. /i, ..., (vs OIY]
UG G ST e L BT e ALMLP UM, i By ;

¢ pryrycpid i1

2. During ir;specii}\'n: follovv'i“ngl"aéfof‘mﬁlfnr;igticé and or theft 'df‘piiféfﬁéé‘bf etergy Was notioed”

(give particulurs of the act) ;— : MO Do, L
e i i R ) 3 i i2 1 sy Ity ,.'f
B mme o Hidy ey

3. The-above facts indicate ‘that you are guilty of malpractice ot thelt or ;:iﬂf‘eraéé‘oﬂ;:n_&éggﬁ{.i The'
amount payable by you Lo the Deptt. of Power under the relevant provisjon of General Condition ;'ul'_f.ﬁuppiy
" has been provisionally assessed as Rs .. IR TR L e e

e at
_ 4. Final assement of the amount shall be made by...
,and place of the officer authorised to make final assessment) on...

o P aaa

e e el L(State the designation
we . (specify the date, time),

3. Youare hereby directed :— ) }«‘

*(@) to pay to the Deptt. of power least 50

the continuity of supply/restoration of disconnee

Deptt. of power on or before. ..

(b) to submit to the officer indicated in para 4 ab
tation in the matter or against the said

% of the ameunt so provisianaﬂy assessed ; if yo u'dcsif_c
ted supply, in the office of the. ..
ol wes N

r

taw ey LEb wan B giilive

ove, on or before the dute so fixed,"any represeq-
provisional assessmuent,

(Signature)
*Strike out if alrcady recon nected jn termis ol provisions of clause 2244) 2y (a).
A e e e oy e TS I SR TN RN el [ = ——
Printed at the Tripura Govt., Press, Agartala.
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PART-I-ORDERS AND NOTIFICATIONS BY THE GOVT. OF TRIPURA
"+ 'VTHE HIGH COURT. GOVT. TREASURY ETC.
Government of Tripura
Department of Power i bR imibeanah g

No. F. 10(35)-CEE/95.

NOTIF

In exercise of the powers conferred by Sub-section (3) of Section (21) of the
nditions=27-—*Rates of tariff and chargss”

the State Government hereby amends co
Conditions 1998”, namely :—

1. Short title and commencement

i. These conditions may be called Tripura E
ii.

Insertion of mew part --I[ :—

In Tripura Electric Supply Conditions 1998 (hereinafter be referred 1
conditions 26 and' before condition 28, following words

namely —

3. Amendment of coudition 27 :

Against condition 27, the foll owings shall be

27. Rate of tarifl and charges :—  The rate

licensee to the consumers for differeat purposcs chall he curl ac e

Agartala, Tripura.

PART--II

STANI.)ARD RATES AND CHARGES FOR SUPPLY OF ELEC
LOW, MEDIUM, HIGH AND EXTRA HIGH VOLTAGE.

Dated, Apartala, the 30th January, 1999.
ICATION

o Uit :

Indian Electricity Act, 1910,

in “Tripura Electric Supply
Ll 5 =t Jokd N Y

lectric Supply (4th Amendment) Conditions, 1998.

They shall come into force with effect from 00.00 hours of 1. 04. 1999, .- &% w "¢

as the principal conditions), after
and figures shall be iaserted agiinst Condition 27, |
’ T 12l

4 i ' o
I i

TRICAL SUPPLY ENERGY AT

substituted, namely :—

of tariff and charges for supplying electric energy by the

= B . I,



" Tripurg, Gagette, Extra-odinary Issue, February 12, 1999 A. D.

CATEGORY—A—DOMESTIC.

Cate. Category of
gory cgg%tmcr

: :

Fixation of cosumers
monthly cnergy con-
sumption based on

4 maximum demand.

2 ' 3

a,

. Conpection having

Single Phase S/connection
ceatill s b AN e

Kutirjoti connection or

similar connection under

any scheme of the State

Gavt. or Central Govt. for FS
the benefit of pporer sec-

tion, Load (maginum

2(iwo) light points only,

B 1 R ST

Connection having light 1.

According to
& fan load only.

meter reading.

Load 0—250 w. 2. In case of defec-

: tive.meter/tamper-.
ed' meter/meter;
seal broken or the
reading is un-rea-
sonable, con-
sumption  shall
be,ag below -

Load factor—0.15

730x250%0.15=27.38 Kwh,

1000
—27 Kwh.

1;  According to meter.
light, fan. TV & reading.

Radio..

In casc the meter
is  defective/meter
tampered/seal bro-

Load 251 W - 500 W

Load factor, = 0. 15
reasonable reading
| moanthly consump-
tion shall be cal-
culated as  under
on the basis of
confracted load.

ken or it gives un-, .

730X0.15X500=54.75, |

90 above

Manthly, Net
comsump- (Rs.) Reba- (Rs.)

tion slab tes (Rs.)
in Kwh,
= 5. = L
0—60Kwh 1,00 0.10 1.10

61—90 Kwh 1,10 0.10 1.20

1.20 0,10 1.30

0 -90.Kwh. 1.10 0110/ 1,20)

Above

90 Kwh.. 1.20; 0.10 1.30

Rate Gross

Monthly minimum Remarks
charge

Rs. 15/- per month per
connection. In case the
COonsumer jncregse the
load it will fall under the
General category and
tariff will be as in (b)
{c) & (d) as the case may
be in accordance with
the connected load.
this regard decisjon of
the, SDO(E) concerned
shal’ e final.

In

Connected load/
contracted load as
the case may be
asscssed , by tha
SDO(E) concerned
is final,

Rs. 27.00 per montb.

Cennected:  load/con-
tracted load asthencase
may be assessed by the.
SDO(E) concerned is
final,

Rs. 60.00 per month
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d.  Conncetions Having

light, fag; TV Radio,
Refrigerator, . Iron
plug.

Load == 501w - 1 Kw.

Load facter = 0,15

c. Connectigpn having
light, fan, TV, Radio,
Refrigerator, Iron,
Hater, Cooler etc.

Load gbove | KW

uptc 2KW
Load factor = 0.15

1 3-Pi{dsd SJtonnection

Load 0- 5 KW
Lozd'factot=g'15

1. According to meter
reading.

2. In case the meter
is defective/metey
lamperedfseal bro-
ken  or it gives
unresonable reading
monthly consemp-
tion shall be cal-
culated as under on
the basjs of contrac.
ted Ioad

730X0, 15X 1000 == 109.5

——————

100~
= 110 Kwh

1, According to meter
reading.

L. Incase the meter js
defective/meter tam-
pered/seal broken or
il ives unreasonable
reading monthly
consumption shall be
calculated ag under
on the basis of con-

tracted Joad .

730X 0.15% 1000

1000
= 110 Kwh/Kw

1. As per meter read-

ing.

2, In case the meler is
defective/meter tam-
pered/seal broken or
it gives unreasonabje
reading monthly
consumption  shajl
be calculated a5
under on the basis of
contracted load.

730X0.15X1600

1000
= 110 Kwh K\

4 57 6 7 g 7 8 ) —"'—-"'*—-—-"-'9- W B
| O-150 Kwh 1.20 0.0 1.30) 7 Connected lvad/con-
| : i Rs. 132.00 per month, V.Jtra;ted, 16ad" as  the
i Above casc may be assessed by
Iy I50Kwh 1.30 010 1iagh IEC‘SD'O(B) cbheerned
i is final,

i
I
i
i
|
NG T
1 ]
i 0-350 140 010 1:50¢ Connccted  load/con-
Ks) 154.02 per month | tyacted- load as.the case
Above rer KW or past. may be assessed by
l 350 1.50 0.10 .60 the SDO(E) concerned
is final.
I
!
|
! 0-1000 1.70 0.10 1.80 w / Connected  load/con-
, _ _ Rs. 187.09 por month  tracted 121d as the eage
f ! ; - s
Above per KW or part. | may be assessed by the

1000 1.80 o/10 1.90 SDO(B)" concerned js

final,
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1 2 3
g- 3-Phase S/connection, 1. Asper meter
Connected Joad above

reading.
5 KW upto 10 KW, i
Load facter+0.15

12

Incase the meter
is defective/meter
tampered/seal bro-
ken or it gives un-
reasonable readwng
monthly consump-
tion shall be cal-
culated as under
on 1the basis of
contracted load.

730% 0.15% 1000
T oo
110 Kwh{KW

k. 3-Phase S/connection,

1. As per meter read-
Connpected load i

ing.
above 10 KW upto 20
1SKW and above.

In case the meter
is defective/meter
tampered/scal
broken or it gives
unreasonable rea-
ding monthlycon-
sumption shall be
caleulated as under

Load factor += 0,15 '

oo the basis of
contracted load,
7391\' 0.15x 1000
1000
=110Kwh/K W

CATEGORY—B :— COMMERCIAL

A. Siogle Phase $/Connection..
a2, O W—300W 1.
Light & Fan,
Load fastor = 0.0 2

As per meter rea-
i

ding.

In case the meter

Extra-ordinaty Issue, February 12, 1999 A.D.

0 e e

[ 0 -—2000 1.80 0.0 1.99

Above 2000 1.90 0.10 2.00°

0 —30G0 190 0.1 2.00

Above 30€0 2.00 0.0 2.10

o' L

i1s defective/meter
tampered/seal bro-
ken grit gives un-
reasanble reading
monthly consump-
tion shall be caleul-
ted as under on the
basis of contracted
load.

552 0.20x 300

1000

T e T e ittt

60 130 0.10 1.40 |
61 — 90 1.50 0.10 1.60
Above: -90 170 0.10 1.80 !

8 g

Rs. 193.00 per Connected load/con-

Canonth per KW or . tracted load as the case

part, . may be assessed by
i ' the SDO (E) ‘concer-

- ped is final. - s

Rs. 209.00 per month Connected load/con-

per KW, or part. tracted load as the
case may be assessed
by the SDO (E) con-
cerned is final,

14t ! p =l gy

Connected load/con-
tracted load as the
case may be assessed
by the SDO (E) con-
cerned is.final.

Warking  days—23

days in & month.

Rs. 43/per month.

3



~

B, 301 W--3500 W
Light, Fan & TV.
Load factor—0.20

50l Wto 1 KW
Light, Fan, TV.

Refrigerator misc.
Load factor - 0,20

D. Above | KW uplo
2 KW
Light, Fan, TV,
Ref, clc.
Load factor=0.29

1

2.

As per meter reading.

In case the meter iy
defective/meter tem-
pered/seal broken or
it gives unreasonable
reading monthly con-
sumption shall be

calculated  as  ynder
on  lhe  basis  of
contracted load.

552x0.20x 502 B
C 1000

==55Kwh

As per meter reading.

In case the micter is
defective/inster Lamn-
pered/seal broken or
it gives unreasonable
reading monthly con-
sumption shall be
caleulated as under
on  the basis  of
contracted load,

552.00.20% 1000
1000

=110 Kwh

As per meter reading.

In case the meter is
defective/meter tam-
peredfseal broken or
it gives unreasonable
reading monthly con-
sumption  shall, be
calculated as under
on the basis of
coatracted load.

552.40.20 % 1000

1000
HOKwh KW

4- 7 5 0 7 o 8
0—90 150 0.10 1.60 !
91--150 L70 0.10 1,80 Rs. 82/- psr month

Abave 150 190 0.590 2.00

0150 1-70 0.10 1.80

Rs. 187/-per month
1.90 0.10 2.00

Above 150

190 0,10

2.00 i
| Above 300 2.10 010 220 |

i 0300

Rs. 209/- per month
per KW or part

9

Connccled load/contrac-
ted load as the case
may be assessed by the
SDO(E) Concerned s
finai.

Working days—23 days
in a month,

Connected locd/contrac-
ted load as the casc
may be assessed by the

SDO(E) concerned is
final.

Working day—23 days
in a month

Connected load contrac-
ted load as the case
may b assessed by ehe

SDO (E) coacerned is
final.g

Workiug‘days-—ﬂdays
ina monith.
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1 2

E. 3 Phasc S/Counce- 1.

tion. Hotels, Nursing
Homes, Resturents

Private Institution, 2.

Commercial Units,
Firms (Paultry, Cattle,
Agri).

0-- SKwW

Light, Fun, TV,
Ref. ctc.

Load factorx0.20

. Above 5 KW. upto
10 KW,

Loaa factor=10.20

!

g Above10 KW upto
15 KW and above.
Load factor=-0.20

As per meter reading,.

In case the meter is
delective/meter tam-
pered/seal broken or
it gives unreasonable
reading monthly con-
sumption shall be
cileulated as under
on the basis | of
cantracted joad.

730x0.20% 1000
1000

=110 Kwh/KW

1. Asper meter
reading.
In case the meter
is defective/meter
tampered/seal
broken or it gives
unresonable rea-
ding monthly
consumption
shall be calcula-
ted as undec

2,

on

the basis of con-
tracted lead.

730 x 0.20 x 1000

. 1000
=110 Kwh/KW

1. As per meter
reading.

in case the meter
is delectivesmeter
tamgered/scal
broken or it gives
unreasonable rea-
ding monthly
consumption shall
be calculted as
upcer on the ba-
sis of contracted
lcad.

730 > 0.20-x 1100

2.

0--1000 -2.20 0.10 230 |
kAbovclOOO 2,40 0.10 2.50

Connected lo'ad;'co_ntrac-
ted Joad as the case
may be assessed by the
: SDO(E) concerned js
!’ final.

Rs, 242/- per month
per KW or part,

0 2000 240 0.10 2.50) |

Connected load/con-
) Rs.264{-per month tracted load as the case
270) I per KW orpart may be assessed by
the SDO(E) concetned
is final.

Above 2000 260 (.10

0 -3000 2.60 0.10 2.70)

Connected loai/cont-
Rs.286/-per month racted load as the cass
Abovo 3000 2.80 0.10 2.90) rer KW or part may be assessed by the

SDO(E) concerned is
\ final.

0
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CATEGORY—C:—IRRIGATION.

1 2 3

a  Single/Three phase. 1.
Connected load
0-5 H.P. 2.
Ave, load factor 0,10

According to meter
reading.
In case the meter is
defective/meter
tampered/seal bro-
ken or it gtves
_umcasunabic read-
ing monthly con-
sumption shall  be
caleulated as under
on the basis of
contracied load.

730 x 0.10 x 3746

vlr(?(}()
- 55Kwh/H . P.
b. Three phase 1.

According to meler
Load above 5 H.P.

reading.

Load factor (Ave) 2
.10

In case the meoter

is  defective/meter
tampered/seal bro-
ken or it gives un-
reasonable reading
monthly consump-
tion shall be calcula-
ted ag under on
the basis of contrac-

ted load.
730 < 0.10% 1 %746
1000

~ 55 Kwh/EHLP.

N. B. -—For Shallow Tube wells

category bulk Supply of 11kv.

CATEGORY D :— WATER WORKS.

¢. Single/Three Phase 1. According to
mater reading.
l.oad factor—0.1 2. In ease the meter

i4 defective/meter
tampered/seal

broken or it gives
unreasonable rea-

ding monthly
consumption shall
Le calculated as
under on the basis
of contracted
load .

_T30x1%T46X0L
1000

ol o e i

supply at 1lky can be provi
maintenance will be the responsibility of the group of consumers or &

\

9

All Units 1.00 0,10 110 i- Rs.55.00 per HP,

per month from
Oct. to Mach.

ii. Rg. 28.00 per HP.
per month from
April to Sept.

All Units  1.20 0.10 1.30)i. Rs.66.00 per HP.
per monthy from

Oct. to March.

ii. Rs. 33.00 per HP.
per month  from
April to Sept.

All units  1.20 0,10 1.30 Rs. 66 00 per H P. per

month,

Connected load/contr-
acted load as the case
may be assessed by tho
SDO(E) concerned is
final,

Copnected load/cont-
racted load as the case
may be assessgd by the

SDO(E) concerned is
final. '

Average L.F. has been
calculgted taking into

consideration that the -
Pumps will operate at
minimum level during
rainy season.

ded on speclfic requisition but the subscquent L. T.line cxlensioh &
Co-operative if so formed, tariil will be guided by the

Connectled Joad/
contracted Joad as
the case may be
assessed by the
SDO (E) concerned
is final*
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CATEGORY-—P ;= INDUSTRIAL,

N . 2 BE 3 Tk TR

Industrial applmnce,
battery charger. welding

transformer connected
load upto 5 H. P.
Single/three Phase

1. According to

meter reading,

In case the meter
is defective/meter }
tampered/seal T T R T
broken or it gives 1 O TR Y

unreasunable " i

reading ' monthly it
consumption shall | 44 ‘
be ‘caleulated as H :
‘urider on the Lot dss
basis of contracted el ar aa
load.

552x0.15x1x746

1000
=262 Kwh

0500 . 1.30 0.10 1.40 1. Workmg days/
t “mionth on aver-.

L Age —23 days.

Rs. 81/- pcrH P. per

5 month.

Above 500 1.50 0,10 1.60

Load facto r——U. 15

i (P

; 4 o A ‘
b. Load above 5 P 0—2000

: According to
upto 20 I1. P,

L Ak
1.50 0,10 1.60
metter reading, 0

1. Working days/

In case the meter

is defective/meter
!amncrcd;’seﬂ

Load factor—0,15

month.
i

Above 2000 1.70 0.10 1.80 |

Rs. 93/per

'[1.1’.,fpcr &H month 6n aver-
infon {2y ages~23 days.

&y Q-

broken or it gives 2R gk
trireasonahle
reading monthly
consumrption shalf
e be calculared as 0 : 2
gn 1 1 i under «n the bas's ety
i of cintracted load. '

1
552X 0. 15x !X746 /

i 1
! . i

1000 e
=02 Kwh i

c. Load above 20 H.P, 1.
upto 100 H.P. and above
(L.T. Bulk) 2.

According to metler
reading .

In case the meter is
defective/meter tam-

pered/ seal broken

or it gives unrea-

songble  reading

monthly consump- WETRE  withs oy

tion shall  be A : flye
calculated as under )

T on the basis of { g on -
contracted load. L ;

352X0.15X1X746

0—10.000 1.70 0.10 1s Working ' days)
on-average=23 days.

] v

1.50
iRs IDSj-per H.P. fpcr tar
‘Above 10.0060 2,00 0.10 2.10 ! i montp

Syl
Load factor—0.15

i Yaop . i R
1000 :
=62 Kwh

(d) All consumers under Category— “E” :-Industrial & Tea garden will be Eatitled to .30% concession of the existing tariff
nnercting of motive powers from 00 hours to 1600 hours for which T.D.D. meters  will be installed by the licensees at the
of the consumers, The concession will be applicable only when T.D.D. meters have recorded morte than the minimum

under category D(a), D(b) & D(c) i.s. (connccted load in HP X 62) J WH 1

For TDD metering, Mormal hours <017 his & 2 to 24 hea,

Pealkr houre —17 hre ta 22 bhre
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CATEGORY-—F -TRA, COFFEE & RUBBFR GART’FN‘?

F 3 2
—~— ——— = R
= Singzle/Thres Phase,

Load factor—0.15

3

1. According to meter
reading.

2. In case the meter is
defective/meter tam-
pered/scal broken or
it gives unreasonable
reading monthly con-
sunption shall be cal-
culated as under on
the basis of contrac-
ted load.

-4 552 x0.15 x1X746
1000
=62 Kwh/H.P.
CATEGORY-G :—BULK SUPPLY.
1. Bulk Supply 1- \

Load factor—0-15 2,

b. Interstate tariff

According to meter
reading. \

In case the meter |
is defective/ meter
tampered/seal bro-
keo or it gives un-
reasopable reading
monthly consump-
tion shall be calcu-
lated as under on
the basis of con
tracted load.

7301 x0-15% 08
=87 KwhfKVA '

CATEGORY ..H :—PUBLIC LIGHTING

3. Supply of power for
public lightiag
system for street,

roads, Janes & parks,2.

load factor =0.4

1,

According 10 meter
reading.

{

In case the meter
is  defectivemeter

tampercd/eeal bro-
ken or,it gives un-
reasonable reading
monthly consumption.
shall be calculated as
under on the basis of
contracted load.

T0XIL (W)X 0.4 KWH

1000
Averape monthly

=292 Kwh/KW

I
{
i
consumption i

4 5 6 7 8

A Units 2,10 0.10 2.20) Rs.130/-per

D]oﬂth. Tery s

All units 2.00 0,10 2,10 Rs. 174/- per KVAA

per month,

This will be guided by UCPIT,

1. Pap-
chayat
area. 1.00 010 1.10 1, Rs. 292 QO/month
per KW,
2. Nagar
Pan- “tlaeriti
chayat
area 1.30 0.10 1.40 2. Rs 330, Oijonth
por KW ‘
Muni-
cipal
area, 1.50 0.10 1.60 3. Rs. 438.00/month

= Per KW.

e

H.P. /per Connected load/contrac-

* ited ‘load as the case
may be assessed by the

SDo (5 c0ucerned is
fnahj ¢}

bw tragintlptong

: wuh mctenng at Jlkv

side, 1 the metering
isat LT, 3W tzansfor-

_-mation loss to, be
" added.

Tane 3
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CATEGORY- - | : ' P e 2 V0N P Y RSO PR
' MISCELLANEOUS CHARGES-I :- :

- ()’ The tariff for temporary supply for, lights and fans for fest val, ceremonies, puhhc maeul‘;,»,h.nil b

- charged at the following rate, namely :- ‘ )
f.o5n Tariff — Rs. 1.75 per Kwh. o
ii.  Rebate — Rs. 0. 10 per Kwh. i PRIt Lee

b) The minimum charge shall be Rs 20/- per day per KW of connccted load or a fraction thereof for each
installation which shall be paid in advance.

(c) The tariff for temporary supply for lights and fans. to commarcial establish nrat waich shall include
temporary Cinema, Theater, Circus, Exhibition Fare shall be charged 1 at the Pc:[[o wmg rate, namely :-

i. Tariff — Rs. 2.00 per Kwh.
il Rebate — Rs. 0. 10 per Kwh.

(d)  The minimum charge shall be Rs. 28/- only per day per Kw of uonnccted loa.d or a fraciion thercot‘ each
installation which shall be paid in advance. i AU Lhy HE YA

CATEGORY - J :- _ , by Ttr R e
. OTHER CHARGES "' |
(a) The Monthly Mecter rent for different phases shall be at the following i'aic. nameoly :- e

i) For single phase meter not exceeding 10 Amp Rs. 5/-
ii) For three phase meter - Rs. 10/-

iii) For three phase meter with C. T. - Rs. 20/-

iy A
P lined
1

iv)  For HT Metering equipment i. e. (i) KWH meter with M. DI and K.VR\ supplied by the Deptt. -
Rs. 160/+ Sl

v)  Trivector meter - Rs. 350/- Sl

(b)  The charges for testing of meter at the requyst ofconsu nar for different phase shall be at the “following
rate, namely :-

i) For each single phase meter - Rs.  30/-
ii. For each three phase meter - Rs. 60/-
il Foreach H, T. meter - Rs. 150/~

Provided that after testing it is found that the meter has no defc{:t d.lld it isin order.

(c) The charges for replacemcm of meter owing to temporary inc :ase of load which 'shall bé pdid in
advance shall be at the following rates namely :— ki i s

‘ .
t. For Single phases— Rs. 50/— LI st Dot
ii. For three phase — Rs. 200/— ' &

. :
(d) There shall be no charge for replacement of fuse at consunier premises for once in 7 days to
be maintainad. !

ir

{¢) The charge fur msta]latmn of subtraction’ theter & additional meter
shall be Rs. 150/—

*NaAata NEFhosane Gam o o gy B

at consumer’s mcter board
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(f) The monthly meter rent for an additional meter shall b

e at the following rates, namely —
i. For Single phase — Rs, 5/ —

i. For three phase — Rs. 10/—

(8) There shallbe no charge for test

further test or inspection which may be found n
-compliance with the condition of supply the ¢
(h) The ¢harge for disconnection on

i. For single phase — Rs. 10/—

» inspection and connection of a ncw installation, but for any
ccessary owing to any fault in the installation or due to non
harge for each such additional test shall be Rs. 75.00

consumers request shall be at the following rate, namely —

ii. For three phase — Rs. 20/ —
ifi. For Bulk/HV/EHV— Rs. 30/—
(i} The charges for reconncction on

consumers request shall be at the following rates, namely :—
i. For single phase — Rs. 20/ —
fi. For three phase — Rs. 40/—

iii. For Bulk/HVY/EHV— Rs. 60/—

(}) The charges for temporary connection which shall be
‘through a meter within permissible
namely :—

i. For 220-230V — Rs. 100/~ per installation.

ii. TFor 380—400V — Rs. 150/— per installation.
iii. The consumer shall supply all m

the nearest pole of the supply point.
connection

non refundable for all categories of load
distance from the electric supply main shall be at the following rates,

aterials and service~lines as may be approved by licensee, from
There shall be no disconneciion charge and meter rent for temporary

iv. For temporary connection the consumer shall pay as security deposit of Rs. 500/— for single
rhase or Rs. 1000/— for three phase supply which is refundable after disconnection of the temporary
connection and final payment of the encrgy bill by the consumer.

Explanation :—

For the purpose of this cluuse temporary connection means a connection for a Continuous period
‘not exceeding 15 days.

(k) The charge for changing of meter by a larger capacity at the re
permanent conncction shall be at the following rates, namely :—

i. For 220—230V — Rs. 50/—
ii. For 380—400V — Rs. 200/—
(1) The charge for changing the position the meter and the board w

1 ithin the same building at
the request of the consumer when no addition in the service line is required shall be at the following
rates, namely :(— 4

quest of consumer in respect of

i. Tor 220--230V supply -- Rs. L0/ —

ii. For 380—400V supply — Rs.  200/—

Provided that while changing the posilion of the meter
provision in the service line s reguired th
New service connection but the clrarge 1
above,

and the beard as aforesaid of any addilional
ent actual cost shall be charged for such service line as if it is a

or changing the position of the meter and the load shall be as

5. Prakash

. Principal Secretary (Power)
Tripura,

e e e e

Printed at the Tripura Goveroment Press, Agartala.



